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central ^ New^Delhi
principal Bench. New

OA No.2107/97

New Delhi, this the iSth day of September.i99T
n  v/orahese Vice-Chairman(J)

fhM K-.M^thSa^ Me.Per CA)

1. A.arnath s/o Sh: Indra Singh,
Qflnsd No. 4129^ ,
R/o C-5' H.No. 86,Sultanpur ,
Delhi.

2  Purn Singh s/o Bhy°f .'".fa'
sanad No. 5137, E 3/18
Sultan Puri, New Delhi.

3. Mahesh Kumar ^/o Lagan Deo,
sanad No. 5476,R/o A/288
Meera Bagh, Paschim Vihar,
New Delhi.

+Q. Qhri L). Srivastava)(By Advocate, snn
Versus

.Applicants

Govt. of N.C.T. through

re=Sarrclv11 Oefence
C.T.I. Complex, Raja Garden
New Delhi.

2. Commandant,
Home Guards,
C.T.I. Complex, ...Respondents
Raja Garden, New Delhi.

(By Shr1 S.K. Tanwar.JDSO.Dsptt.representative)
order (ORAL)

3oss%. verghese, Vica-Chaiman (3)1

This OA IS pertaining to allegpd discharge of
petitioners fro» service by an oral order. Respondents

says that they want some time to tile the reply.

,,„3t „nlytor disposal ot his appeal by the. respondents
Kgnt of the judgement of this court in the case o

Krishan Kumar vs. Sowt. of N.C.T. pa



y

-l

, e ,995,copy of «Mc; is enclosed alonswlth tPis OA. Let
the respondents dispose of the appeal dated 27.2.1997 ™ade
by the applicant, annexed at Annexere-I to the OA, within
two weeks fro™ the date of the receipt of the copy of this
order in the light of the abovesaid Judgement and intimate
the petitioner accordingly.

1?

This OA is disposed of in these terms with no

order as to costs.

(K.Muthukumar)
Member (A)

(Dr. Jose P. Verghese)
Vice-chairman (J)

naresh

A


